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Central.Administrative Tribunal
Principal Bench

0.A.No.96/99
M.A.No.99/99

Hnn'ble Shri R.K.Ahnnja,. Member(A)

Mew Delhi, this the 7th day of May, 1999

Ved Prakasi" s/o Shri Harbans Lai

Kundan s/c Shri- Chander Ram

Pancharf! Singh s/o Shri Itwari

Ash-k Kuma!- s/c Shri Shyam Lai

Raj Kuiiiar s/o Shri Kishan

Anil Kumar Kanojia s/o Shri Jaggu La;

Naresh Kumar s/o Shri Munshi Ram

:ia!:jnder Kuma: s/o Shri Hanuman

Si render Si'njh s/o Dar-bad Singh _

Rajcr.der r^s. ( s/'C Nanak -Sirign

Ratiar. iiumiar s,-'o ahn K.hai.an

Suresh Kumar s/o Shri Daryar Singh

Sufinder Kumar s/o Shri Hazari Lai
\

Ambrish Kumar s/c Shri R.D>Mishra

Tapas Chaki'abcrty s/o Shri R.N.Chakraborty

Karrsi Prasad Pandey s/o Sh'-i K.N.Pandey

Sanjay Kumar s/o shri Ram Chander

Raj Kumar Pr-asad s/c Shri Jagga Prasad

Kuldeep iiumar s/o Si'iim Pr'aohu oayal
*

Prsmod Kumar i/c Shri Mat!iura Prasad Verma

Raj Kumar s./o Shri Satvski Chander

Eiru Girighi s/o Si^ri Pratap Singh

Sati5(1 Kuiiiar s/o Shri Balbir c-ingh

Sufiil Ku'ria;" s/o unr i k. t. En-ai dwa^

Raj K.jfiiar s/o Siii'i Suk'n Ra.ni

Shiv Singh s/'o Shri Narain Sirigh

Ct(Cnder Se / Ram ly'o Siiri Jaga Rom ,

o.'iaf.ou. o ingn Sy o oni i budh ; o ingh
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.  Ra.j uuHidr Khsr^.durG s/o omi i C'Sunatj-i i - .sh

32. Jogir.der Ram s/o Shri Diwani Ram Arya <

31 Asna Rarn s/o Kam. Abhilorvli

R-.-kesh Kumar z/o Shri Om Prakash

Aohok ICuiv.ar s/o Shri Bhupal Singh •

Sanjay RaivaO' s/c Snri J.S.Kawat

kiolid. Anees s/o Shri Laloori Khan

Arbind Kumar s/o Shri Ram Iqbal Singh

■.'ijender Kumar s/o Sh. Ram Sir

Rajender Prasad s/o Shri Gundu Ram

39. Rakesh Kumar s/o Shri Chander Ram

40. RaiTi Prasad s/o Shri Jamunna Ram

Residential Address of the applicant

are at page^No.41 of the OA.
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(5y Skifi A. K. Bhardwa.j', proxy of Shri M.K.Bhardwaj
Advccate)

v's.

Union of India through
.The Secretary
Miiristry of Home Affairs
(Govt. of India)
i\orti.'i Block
Kew Ce I h1 - i 10 G01.

 . . .Appl i Cdiits

•The Joint Secretary
Government of India
Ministry of Home Affairs
North Block
Ne.v Delhi - 1 10 001.

■The Under Secretary
Government of India
.Ministry of Home,Affairs
North Block
New U91n1.

(By Shri D.S.Jagotra, Advocate)

D

Respcndent;

ORDER (Oral)

I Htj appl icantS', lOi uy in numDer, claim tkist t."i£r'

■nava been working as Casual Labour-with the respondents

lor the iast four to five years. They submit that they

i .ad made repeated representations to the respondents
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requesting them to grant temporary

: agularisation in terms of the ooPT s

contained, in OM dated 10.9.1993. Annexure-A7 but to no

avaii. They have therefore come before the "ribut.ai

seeking direction to the respondents to grant them c}i =

benefit of the aforesaid OM dated 10.9.1993. : r:e

respondents ' in reply they have not denied that the

applicants have put in the periods of the engagemeni as

claimed by them. They-however state that the appVicanis

are net entitled to the benefit of the Scheme since they
\

sere not in engagement on the crucial date or issue or

dated 10.S.1993.

2. I have heard the counsel. That those w:

were engaged after'the date of issue of the OM are alsc

entitled to the benefit'of the Scheme has already ceen

settled and decided by the Tribunal in various Cf-.s

including Kiran Kishore and Others Vs. Union of India &

Others. OA Mo. 1696/9-5 (Annexure-AS). In that OA it 'was

held by the Tribunal that even those who were engaged

after the date of issue of the OM but nave put in the

requisite continuous engagement of 240 days, in a per :cd

of one year, are entitled to the benefit of that Schema.

In acccrddance with the aforesaid decisions or th.:^

Tribunal, the applicants here/n are aiso entitled to -he

same relief irrespective of whether they were in

engagement of the respondents on '1C.0.1993 or net.

3. The OA is therefore allowed.- The respondents are

directed to consider the applicants for grant cf

temporary status and regularisation in term: or t.'.e



Scheme formulated, by them vide OM dated 1C\9_;>?93. inis

is to be done within the period of three months frcr.i tr,

date of receipt of a certified copy of this order.
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(R.K.Ahooja)
Memberj
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